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M. Chandraraj 
s/o N. MadhaVan 
Adhoc Clerk,Offce of the 

• 	Executive Engineer(ConStruCtiOn) 
Southern Railway,Trivandrum Applicant 

vs. 

Tle Chief Engineer (Construction) 
• 	Southern Railway,MIdraS 

The Executive Engineer(Construction) 
Southern RailWay,TriVafldrum Respondents 

Mr. Asok M. Cherian Counsel for the 
applicant 

MX. M. C. Cherian Counsel for the 
respondents 

COMM 

THE HOW' BL £ MR • N • DHtRYiDAN JW)IC IAL MEMBER 

& 

THE RON' BIiE MR • S • KAS IPANDIAN AiJMINISTRAT WE MENBER 

JUMENT 

Wo N. DHARMN JUDICIAL MEMBER 

In the light of the Statement in the reply that Oe

order dated 2.3.93 was passed sanctioning. grant of adhoc 

pronotion to the applicant a s Clerk for the period from 

3.1.92, to 2.3.92 duly charginghim against one vacant post 

of JuniotCierk available under Executive Engineer.)oubling 

Southern R4ilway,QUilOfli.da4., the prayer -is complied 

with. 	e stised that the application has become 

infructuous; it is only to be closed. Accordingly, we 

close the application. 
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(S. KASIPANDIAN) 
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